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Shri Alagetan: In the case of large 
holders, they might have been depriv
ed of some of their contracts. I do not 
know the duration for which those 
contracts have run. But there are large 
holders who are having more than one 
contract. So, they might have been 
deprived of some of their contracts 
even before their courses were run.

Shri Jangde: May I know whether 
the licences of any contractors have 
been terminated on account of sub
letting ?

Shri Alagesan: 1 should like to have 
notice. It has been answered before, 
but yet, 1 should like to have notice.

Padit D. N. Tiwary : In view of the 
large-scale unemployment in the coun
try. will the Government consider the 
desirability of letting out contracts in 
the proportion of one contract to one 
individual ? ^

Shri Alagesan: This has been consi
dered. To have only one contract for 
one individual may not be quite practi
cable. When the size of the holdings 
•of established contractors is running to 
50, 60 or sometimes to more than 100, 
it is rather too difficult to bring it 
down and limit the number to one 
■contract for one individual.

R ailw ay  F a c il it ie s  fo r  M em bers  
OF Sta te  L e g isl a t u r e s

«2328. Shri Madhih Gowda: WiU
the Minister of Railways be pleased to 
:state:

(a) whether any State Government 
have requested the Central Govern
ment to allow the members of their 
State Legislatures to travel free in the 
railways within their State jurisdic
tion ; and

(b) if so. the reaction of the Cen
tral Government thereon ?

The Deputy Minister of Railways 
and Transport (Shri Ahq^esan): (a)
Y e s ; U. P. and Assam Governments.

(b) A statement is laid on the Table 
of die Lok Sabha. [See Appendix
XIV, annexure No. 2]

Shri Madiah Gowda: Have the
Government any definite policy in the 
matter of allowing members of the 
State legislatures free travel in the 
trains in the jurisdiction of the States 
concerned ?

Shri Alagesan: There is no question 
of free travel at all. Even with respect 
to Members of Parliamerit, it is not 
free travel. It should not be under
stood as free travel, as far as the rail
ways are concerned. The Lok Sabha 
and the Rajya Sabha Secretariats pay 
for all the travel of the Members. The 
State Governments have also been told 
that if they are prepared to pay as per 
certain conditions that have been 
communicated to them, it will be con
sidered.

Shri Madiah Gowda: What is the 
arrangement that they have now arriv
ed at— the arrangement between the 
Central Government and the Govern
ment of Assam ?

Shri Alagesan : The statement gives 
the suggestions made to these two 
Governments by the Railway Ministry, 
and we are awaiting the replies.

C o m pe n sa tio n  fo r  R ailw ay  
A c c id en t

*2330. Shri Sanganna: Will the 
Minister of Railways be pleased to 
refer to the reply given to Starred 
Question No. 921 on the 16th Decem
ber. 1955 regarding railway accident 
on 141 Down Madras-Puri Passen
ger on the 5th August, 1955 and 
state :

(a) whether the two applications for 
payment of compensation have since 
been disposed o f ; and

(b) if so, with what results ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) No.

(b) Does not arise.

Shri Sanganna: May 1 know the 
reasons for not disposing of these 
applications so far?

Shri Alagesan : They are before the 
Claims Commissioner. The cases are 
sub judice.
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Sliri Suganaa; May I know the 
category of the victims who are in
volved in the accidents?

Shri Alagesao: This is with refe
rence to the payment of the claims. 
Our information is that these two cases 
are pending before the Claims Com
missioner.
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Shri Aiagesan: I do not follow the 
question.

Mr. Speaker: The hon. Member 
may put the question in English.

Shri K. C. Sodhia: May I know"
whether the prices of the locomotives 
and boilers purchased before 1955-56 
have been finalised and payment 
made?

Shri Aiagesan: Payments are being 
made.

Shri K. C. Sodhia: What was the
difference in the price for 1954-55 and
1955-56 ?

Shri Aiagesan: For 1954-55, from
1-7-1954 t<r31-3-1955 the price quoted 
for YP locomotives was Rs. 6,54,544. 
For 1955-56, the price quoted for YG  
locomotives was Rs. 5,81,466.

Shri Kasliwal: Before TELCO was- 
given permission to manufacture metre 
gauge engines and boilers, there wa» 
a workshop at Ajmer which was also- 
doing the same work. After the per
mission was given to TELCO, the 
Ajmer workshop was not .permitted to 
manufacture engines and boilers. May 
I know whether it is proposed to re
vive the Ajmer workshop for this pur
pose now?

Shri Aiagesan: The Ajmer work 
shop is fully taken up by repairs, 
maintenance etc. The capacity of that 
workshop is fully utilised for that 
purpose.

Shri Feroze Gandhi: May 1 know 
whether there is any agreement bet
ween the Railway Ministry and the 
Tata Locomotive Company with re
gard to the price which the Railway 
Ministry was supposed to pay them 
for the manufacture of locomotives 
and boilers?

Shri Aiagesan: There is an agree
ment governing the prices to be paid 
to TELCO. But, we have not been 
able to agree to the prices quoted by 
TELCO and the matter has been re
ferred to the Tariff Commission.

Shri Feroze Gandhi: May I know 
whether the Tata Locomotive Com
pany are unable to supply the Railway 
Minister with locomotives and boilers 
at the prices which they had agreed 
to?




